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MAINTENANCE OF INTERNAL
SBCURITY BILL—Contd

MR. DEPUTY-SPEAKER : Now we
may résume discussion on the Maintenance
of Internal Security Bill.

SHRI 8. M. BANERIJEE (Kanput) : Sir,
time should be extended for the discussion
of this resolution on Bangla Desh,

MR. DEPUTY-SPEAKER : Natumlly, |
It is inconclusive, Naturally, it will be
resumad the next duy,

Clawse"12—~{ Action upon the Repors of
Agvisory Board)

MR. DEPUTY-SPEAKER : We were
on Clayso 2. There is an amendsent by
Shei Fragk Anthony, But he is not here.
$o, it isnot meved. I will put Clavse 12
1w the vote of the Howse, The question je :

srphat Clawse 12 stand part of the Bill."
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The motion was adopted,

Clause 12 was added 10 the Bill

Clause 13—(Maximum period of
detention)

MR. DEPUTY-SPEAKER : We go to
Clause 13. There is an amendment by
Mr, Kalyanasundaram. Is he moving it ?

SHRI M. KALYANASUDARAM
{Tiruchirapalli) : Yes I am moving.

1 beg to move :
Page 5, linc 23,

Jor “twelve months” sub-
stitute “six months” (17)

My amendment says that the period will
be ‘six months® instead of ‘twelve moaths’
as is provided in the Bili, The Home
Minister bad got all that he wanted in the
way in which he wanted it. He has got
powers to put anybody im jail without
trial for any reason on the basis of a report
submitted by a hesd constable. Anybody
can be kept for any number of months, The
Advisory Board will be only a mockery.
Now at least let him consider whether it
is possible to limit the period of detention
to 6 months, This Bl provides maximum
detention of 12 months. I am submitting
that it cah be reduced to 6 months. If this
law is necessary for detention without trigl,
at least limit the period, instcad of 12
months, to 6 months., So, my amendment
sceks to  restrict the period of the maximum
detention tdo 6 months.

There can be no objection to this, Lot
me see whether his democratic conscience
allows him to accept it.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This idea of detention is so
very deep-rooted in the mind of the Govern-
ment, It is always applied against political

opponents, Please see Cluse 14. Then, you
will see what it means. It says :

The revocation or expiry of a detention
order shall not bar the making of a
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fresh detention order under section 3
against the same person in any cas
where fresh facts have arisen afte
the date of revocation or expiry 0
which the Central Government or &
State Government or an officer, as th
case may be, is satisfied that suchan
order should be made.

So, this has come out very clearly there
The Government must show some considera:
democratic Government interested in the
ways of civilised thinking.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): The period has not been
introduced by us as 12 months in this Bill
only for the first, time, but in the Preventive
Detention Act, 1953, the maximum period:
of detention was fixed at 12 months.

SHRI M. KALYANASUNDARAM :
Are we still in 1950 ?

SHRI K. C. PANT : We are continu:
ing with that 12 month-period, ot
mean necessarily that every detenu must
be detained for 12 months. That is not the
meaning. The maximum period is 12 months
Shri Dinen Bhattacharyya earlier in
of his many interpellations said that
was no maximum period at all, and that
this could go on for any length of time,

SHRI M. KALYANASUNDARAM @
Let him read this along with clause 14 (2),
and he will see that there is no limit.

SHRI JYOTIRMOY BOSU : We
know that it is a lawless law, and it i§
a law of the jungle, but still we must point
this out,

SHRI K. C. PANT : [Itis leftt
appropriate  Government to decide on {
merits of each case the period up to whi
a person should be kept in detentio
subject to the maximum period of 12 mol
That is the purpose. [ do hope that
will not be many opportunities for
kind of thing which is being sug
namely thata man is released and 2
immediately he is taken back into
I hope that there will not be many
occasions... ol 18
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SHRI MAMENDRA BINGH BANERA
(Bhilwarae) ; It happened during my efections.

SHRI X.C, PANT : It depends on
that person as well. Tt fs mot entirely for
the Government, but it is for those who
come within the mischief of this Bill also
to behavwe in # manner that the mischief
of this Bill is not attracted,

MR. , DEPUTY-SPEAKER : 1 shall-

now put amendiment No. 17 10 the vote of
the House,

‘The question is ©

“Page S, line 23, for “twelve
months” substitute “six
months,” (17)

Let the Lobby be cleared.
The Lok Sabha divided :

Division No. 10} AYES ¢ {1843 brs.

Balathandayutham, Shri
Banera, Shri Hamendra Stngh
Baneryee, Shri 8. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,
Bosu, Shri Jyotirmoy
Bratiman, Shri Rattantal
Chandra Shekhar Singh, Shri
Das, Shri R. P.

® »
Ded, Shri Dasaratha
Dhandapani, Shri
Dhiote. Shi Jambuwant
Dutts, Shei Biren

Ghosh, Shrimati Bibha
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Guha, Shri Samar

Gupta, Shri Indrayit
Haldar, Shri Madhuryya

Halder, Shri Krishog
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Kalyamasundaram, Shri M.
Krishnan, Shri M. K,
Lalji Bhai, Shri
Manoharan, Shri K.
Modak, Shri B K.

Mody, Shri Piloo
Mukherjee, Shri Samar
Mukheryee, Shri Saro)
Muruganantham, Shri S. A,
Rao, Shri M. Satyanarayan
Reddy, Shri B, N,

Reddy, Shry Eswara

Roy, Dr. Saradish

Saha, Shri A, K.

Sen, Shri Robin

Sezhiyan, Shri

Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shei R, B,
Viswanathan, Shri G.

Yadav, Shri G. P.
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NOEs
Ambesh, Shri
Asgar Hussain, Shri
Austin, Dr, Henry
Azad, Shri Bhagwat Sha
Aziz Imam, Shri
Babunath Singh, Shyj
Bahuguna, Shri H. N,
Banamali Babu, Shri
Barman, Shri R. N,
Basappa, Shri K.
Bhandare, Shri R. D,
Bhuvarahan, Shri
Buta Siogh, Shri
Chandre Gowda, Shri

Chaudhary, 8hri Nitirj Singh

Chawia, Shri A. N.
Chhotey Lal, Shri

Choudhury, Shri Moing! Hague

Dealbir Singh, Shri
Darbara Siagh, Shri
Das, Sbri Dbarnidhay

Daschowdhury, Shri B, K.
Deo, Shbri 5. N, Singh

Deshnsukh, Shri K. G,
Dhamankar, Shri
Dixit, $hti G. C,
Dumsde, Shri L, K.
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Dwivedi, Shri Nageshwar
Ganesh, Shri K., R.
Gavit, Shii T. H,
Genda Siagh, Shri
Ghosh, Shri P. K.

Qill, Shri Mohinder Singh
Gohain, Shri C. C,
Gokhale, 8hri H. R.
Gotkhinde, Shri

Gopal, Shri K.
Gounder, Shri T. N. T.
Gowda, Shri Pampan
Hapsda, Shri Subodh
Hashim, Shri M. M.
ishaque, Shri A. K. M,
Jadesa, Shri

Jagjiwan Ram, Shri
Jamijlurrahman, Shei Md,
Jha, Shti Chiranjit
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kahandole, Shri Z, M,
Kale, Shri

Kamaia Prasad, Shri
Kamwble, i T. D,
Kamila Kamari, Komard
Kasture, Shei A. 8,
Kavde, Skri B. R,

Maintenance of tuiernat
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Keder Nath Singh, Shri
Kotoki, Shri Liladhar
Kotreshatti, Shri A. K.
Kulkarni, Shri Rajs
Kumadsmangaiam, Skri Mohan
Kureel, Shri B. N.

l:utfal Hague, Shri
Maharaj Singh, Shri
Majbi, Shri Gajadhat
Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram

Mishra, Shri Bibhuti

Mishra, Shri G. S. |
Mishra, Shri Jagannath
Mobammad Tahiz, Shri
Nimbatkar, Shri
Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pandey, Shri K, C.
Pandey, Shri R. §.

Pant, Shri K. C.

Rurashar, Shri Narain Chand
PartBasrathy, Shri

Patil, Shri T. A,

Pradbani, Shri K.

Raghu Ramaiah, Shri

Raj Bahadur, Shri

Security and Bill
Ram Prakash, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A
Rao, Shri Jaganath

Rao, Shri Rajagopala

Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri §. C.
Sankata Prasad, Dr.
Sarkar, Shri 8. K.

Satish Chandra, Shri
Satpathy, Shri Devendra
Sayajirao, Shri
Shankaranand, Shri B,
Sharma, Shri A, P.

Sharma, Dr. H. P.

Sharma, Shri N. K.
Shastri, Shri Shivpujan
Shenoy, Shri P. R.

Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
8hukla, Shri B, R,

Sinha, Shri Dbarar Bir
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Sokhi, Shri Swaran Singh SHRI M. KALYANASUNDARAM :
. I want to speak.
Stephen, Sheil C. M.
MR. DEPUTY-SPEAKER : No.
Surcadra Pal Singh, Shri
SHRI M. KALYANASUNDARAM :
Shei K. Then we shall insist on dfvision,

Swamy, Shri Sidrameshwar
Tayysd Hussain Khao, Shri
Tiwary, Shri X. N.
Vekaris, Shri

Verma, Shri Balgovind
Viked, Shri R. C.

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadav, Shei R P.

Yadava, Shri D. P.

MR. DEPUTY
result® of the division is :

SPEAKER : The

Ayes 42 ; Noes 124,
The motion was negatived.

MR. DEPUTY-SPEAKER :
guestion s :

“That clause 13 stand pact of the Bili."”
The morion was adopied.
Clause 13 was added to the Bill.
Clamses 14 sod 15
MR, DEPUTY-SPEAKER : Thero are

0o amendments to clagses. 4 and 15 §
shall put them fogsther 1y vote,

The

The

¢
MR. DEBEPUTY.SPEAKER @
question is ;

“That Clause 14 stand part of he Bill.”
The Lok Sabha divided :

Division Mo, 18] AYES (18 48 hrs.
Afmilpurkar, Shei Dharamrao
Ambesh, Shri

Asgas Hussain, Shri’

Austin, Dr. Heary

Azad, Shr1 Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shr
Babuguna, Shri H. N.
Banamali Babu, Shri
Buarman, Shri R. N.

Barua, Shri Bedabrata

Basapps, Siui K.
Basamatari, Shei D,
Bhandare, Shri R. D.
Bisuvsraban, Shri

*The following members also pecorded thelr votes :

Ayes : Dr. Nwoki Meiws, Prof. 5, L. Sakecos, Sarvashri Somuath Chatiecjes,
Gadadbur Sada wnd Blivla Menjbi ;

Noes : w Sam Bhagat Paswan, S. L, Mije, N.N.Mﬁwqmﬁmw
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Buta Singh, Shri

Chandre Gowda, Shri
Chaudhary, Shri Nitiraj Singh
Chawia, Shri A. N.
"Chhotey La, Shr
Choudhury, Shri Moinul Haque
Dalbir Singhy, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Deo, Shri 8. N, Singh
Desamukh, Shri K, G.
Dhamankar, Shri

Diit, Shri G. C.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Ganesh, Shri K. R,
Qavit, S T. H.

Genda Singh, Shri
Ghosh, Shrl_ P. K.

Gill, Shri Mohinder Singh
Gohain, Shri C. C,
t;okl:.nu; Shri H. R.
Gotkhinde, Shyi

Gopal, Shri K.

Gounder, Shi T. N, T.

Gowds, Shri Pampan
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Hansda, Shri Subodiy

Ishague, Shri A. K. M.
Jadeja, Shri

Jagjiwan Ram, Shri
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Joshi, Shri Popatial
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kahandote, Shri Z. M.
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumat
Kasture, Shri A. 8.
Kavde, Shri B, R.

Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kotrashatti, Shri A. K.
Kutkarni, Shri Raja
Kumaramangalam, Shri Mohan
Kureel, Shri B. N.

Lutfal Haque, Shri
Maharaj Singh, Shri
Majhi, Shri Gajadhar
Mehta, Dr. Jivraj

Mehts, Dr. Mahipatray
Mirdhs, Sini Matha Rami

Maimenance of Imernal 366
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Mishra, Shri Bibhuti
Mishra, Shii G. 8.
Mishra, Shri Jagannath
Mohammad Tehir, Shri
Nimbalkar, Shri
Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pandey, Shri K. C.
Pandey, Shei N. N.
Pandey, Shri R. 8.
Pant, Shri K, C.
Parashar, Shri Narain Chand
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri, T. A.

Poje, Shri S. L.
Pradhani, Shri K.
Raghu Ramaiah, Shri
Raj Bahadur, Shri
Ram Swarup, Shri
Ramji Ram, Shri

Rao, Shrimari B. Radhabai A.

Rao, Shri Jaganath
Rao, Shri Rajagopaia
MC. %l‘i M

Reddy, Shei M. Ram Gopal
Richhariya, Dr. Goviad Dis

Rohatgi, Shrimati Sushita
Roy, Shrl Bishwansth
Samanta, Shei 8. C,
Sankata Prasad, Dr.
Sarkar, Shri 8. K.

Satish Chandra, Shei
Satpathy, Shri Devendra
Savant, Shri Shankarac
Sayajirao, Shri

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A, P,
Sharma, Dr. H. P,
Sharma, Shri N, K.
Shastri, Stri Shivpujan
Shenoy, Shri P. R.
Shinde, Shri Annasahed P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddheshwsr Prasad, Shri

Sinha, Shri Dharam Bir

* Sokhi, Shri Swaran Singh

Surendra Pxi Singh, Shyl

Susyanarayana, Shri K,
Swamy, Shri Sidrambshiway

Tayysb Hussain Khan, Sl
Tiwary, Shei B, N,
Vokaria, Shri
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Vorma, Shri Balgovind
Vikal, Shri R, C.

Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yagdav, §pri R. P,
Yadava, Shri D. P,

NOES
Balathandayutham, Shri
Benerjee, Shri S M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanlal R
Chandra Shekhar Singh, Shri

Chatterjee, Shri Sommnath
Das, Shri R, P,

Deb, Shri Dasaratha
Dhandapani, Shri
Dhote, Shri Jambuwant

Duotta, Shri Biren
Ghosh, Shrimati Bibha

Gubha, Shri Samar

Qupta, Shri Indrajit
Haldar, Shri Madhuryya
Hatder, Shy Krishna

Hazra, Shri Manoranjan
Joarder, Shri Dinesh

IYAIBTHA 38, 1893 (84KA) Maintenance of Inwranl
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Kalyanasuudaram, Shri M.

Krishrtan, Shri M. K.
Lalji Bhai, Shri

Manjhi, Shri Bhola
Manoharan, Shri K,
Modak, Shri B, K,

Mody, Shri Piloo,
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shri S. A,
Rao, Shri M. Satyanarayan
Reddy, Shri B. N,

Reddy, Shri Eswara

Roy, Dr. Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.

Sen, Shri Robin

Sezhiyan, Shri

Stephen, Shri C. M.
Subravelu, Shri
Swatantra, Shri Teja Singh
Viswanathan. Shri G.

Yadav, Shri G. P.

n

MR. DEPUTY-SPEAKER : The result®

of the division is :

Ayes 132 ; Noes 45.
The motion was adopted.

* The followidy Members ride revdrded their votes & —
Ayes :  Saxrvashri Mulki Raj Saini and M. M. Hashim ;

Noes :  Shei At Sthart Vajiiyee,
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Clause 14 was added 10 the Bil}

MR. DEPUTY-SPEAKER : The
question is :

““That clause 15 stand part of the Bill."®
The motion was adapted.
Clause 15 was added 10 the Bill.

Clause 16 (Proteciion of Action Taken
under the Ordinance)

MR. DEPUTY-SPEAKER : Wc take up
clause 16, Is Mr, Bibhuti Mishea moving his
amendment ? No. The question is :

*“That clause 16 siand part of the Bil.™
The Lok Sabha divided :
Division No, 12] AYES {18 58 hrs,
Afzalpurkar, Shri Dharamrao
Ambesh, Shri
Asgar Hussain, Shri
Austin, Dr. Henry
Azad, Shri Bhagwat Tha
Aziz kmam, Shri
Babunath Simgh, Shri
Bahuguna, Shri H, N,
Banamali Babu, Shri
Barman, Shri R, N,
Baroa, Shri Bedabrata
Basapps, Shri K,
Bagortnrd, Shri D.
Bbandare, Siuri B, D,
Bhwvarshan, Shri

JUNEB 18, 1971 Maintepamce of Internsi

Securlty cnd Bill
Buta Singh, Sbri

Chandre Gowde, Shri
Chaudhary, Shri Nitiraj Singh
Chawla, Shri A, N,
Chhotey Lal, Shri
Choudhury, Shri Moinul Haque
Dalbir Singh, Shri
Darbara Singh, Shri
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Deshmukh, 8hn K. G.
Dhamankar, Shri

Dharia, Shri Mohan
Dixis, Shri Q. C.
Dumada, Shri L. K,
Dwivedi, Shri Nageshwar
Ganesh, Shri K R,
Guavit, Shei T, H.

Genda Singh, Shn

Ghosh, Shri P, K.

Gift, Shri Mohinder Singh
Gohain, Shri C C,
Gokhale, Shei H. R,
Gotkhinde, Shei

Gopsl, Shri K.

Goynder; Sl T, N, 7.
Gowda, Shel Pampan

&2
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Hiumuds, Shri Subodh Mishea, Shri G. S.
Ishague. Shri A, K. M. Mishra, Shri Jagannath
Jpdeja, Shri Mohammad Tahir, Shri

Jlmlhm'll'lmtn. Shri Md,
Jha: Shri Chiranyib
Joshj, Shri Popatial
Kadam, Shri Dattajirao
Kahandole, Shri Z. M.
Kale, Shri

Kamala Prasad, Shri
Kambie, Shri T. D.

Kamla Kumiri, Kumari
Kasture, Shri A, S.
Kavde, Shri B. R. |
Kedar Nath Singh, Shri
Kotoki, Shri Liladhar
Kotrashatti, Shri A, K.
Kulkarni, Shri Raja
Kumaramangalam, Shri Mohan
Kuree!, Shei B, N.
Lutf] Haque, Shri
Mahgraj Singh, Shri
Majhi, Shei&Gajadhar
Mebta, Dr. Jivraj
Molta, Dr. Muhipatray
Mirdha, Shri Nathu R
Mishrs, Shri Bivhuti

Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pandey, Shri K. C.
Pandey, Shri N. N.
Pandey, Shri R. S.

Pant, Shri K. C.
Parashar, Shri Narain Chand
Partap Singh, Shri
Parthasarathy, Sbri
Paswan, Shri Ram Bhagat
Patil, Shri T, A,
Pradhani, Shri K.

Raghu Ramaiah, Shr!

Raj Bahadur, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Jaganath

Rao, Shri Rajsgopals

Raut, Shri Bhola

Reddy, Shii M. Ram Gopal
Richhariya, Dr, Govind Das
Rohatgi, Shrimati Sushila
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Roy, Stri Bishwanath
Saini, Shri Mulki Raj
Samanta, Shri §. C.
Sankata Prasad, Dr,
Sarkar, Shri 8. K.
Satish Cbkndl:l. Shri
Satpathy, Shri Devendra
Savant, Shr: Shankacrao
Saysjirao, Shrl
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shei A, P.
Sharma, Dr. H. P.
Sharma, Shri K. K.
Shastri, Shri Shivpuian
Shenoy, Shri P. R.
Shinde, Shri Anaasaheb P.
Shiva Chandika, Shri
Shukia, Shri B. R.
Siddheshwar Prasad, Sbri,
Sinha, Shri Dhatam Bir
Sokhi, Shei Swarau Singh

Surendra Pat Singh, Shei
Suryanamyans, Shri K.
Swamy, Bhri Sidrameshwar

Tayyab Husesin Kban, Skri

Towad), Sl Sfonkar

Tiwary, Shei ¥

1 o

Vekaria, Shri

Verma, Shri Balgovind
Yadav, Shri Karan Singh
Yadav, Shri N. P,
Yadav, Shri R. P.
Yadava, Shri D, P.

NOES
Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banérjee, Shri S. M.
Bhattacharyya, Shri Diaen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S P.
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shrs
Chattesjee, Shri Somnath
Chauhan, Shri Bharat Singh
Das, Shri R, P,

Deb, Shei Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Dutta, Shri Biren

Gbhosh, Shrimati Blbha
Guha, Shri Samay
Gupty, Shei Ind, ajit
Haldar, Shri Magiiyys
Halder, St Krlahma

Hazen, Shri Manomaise
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Jim, Shei Bhogeadra
Joarder, Shri Dinesh
Kalyasasundaram, Shri M,
Krishana, Shri M. K.
Lalji Bhai, Shri
M:,njhi. Shri Bhola
Manoharan, Shri K.
Modak, Shri B. K.
Mody, Shri Piloo
Mukherijee, Shri Samar
Mukherjee, Shri Saroj
Muruganatham, Shri 8. A,
Narendra Singh, H, H. Maharaja
Rao, Shri M. Satyauara;an
Reddy, Shri B. N,
Reddy, Shri Eswara
Roy, Dr. Saradish
Saha, Shri A, K.
Saba, Shri Gadadhar
Saksena, Prof, S. L.
Sambhati, Shry Ishaq
Sen, Shri Robin
Se.zhiyw, Shri
Stepbap, §l|ri C. M.
Submavely, Shri

- -

* The follownig membecs also recorded theit votes :—

JYAISTHA 28, 1893 (SAKA) Mairmtenance of Internl 378

Security and Biil
Swatanira, Shri Taja Singh

Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Viswanathan, Shri G.

Yadav, Shri G. P.

MR. DEPUTY SPEAKER : The resutt®
of the division is:

Ayes 131 ; Noes 52.
The motion was adopted.
Clause 16 was added to the Bil}

MR DEPUTY SPEAKER : Now, I
come to the pont of order The point of
order that was raised was whether
discussion can take place on a clause aven
when there is no amendment. That s the
point of order. We are following rules ;
we are followmg cerlain conventions in  this
House, {Inter/uption) Order, please. You
will be safisfied when you hear me put,
We are also following certain conventions,
So far, the convention in the House is that
when there is an amendment, there is a
discussion, and when there is 8o amendment
the clause is pu to the Houss. Even do,
having regard to the very strong Feeling
that the hon. Members have on this didy of
the House today, I shall permit seme dis~
cussion,

SHR1 S, M. BANERJEE: Not today, °

Sir. [ risc to a point of order. We do not
want any mescy from the Chair. It is odr
right. There may not be any amendment
to any clause. But if a particular olause
is absolutely injurious and If it is beyoad
any amendment, il we cannot move any
amendment, even then, we have a right 1o

——— - - -

ety o sy

Ayes : Servashri Dharnidhar Das, S. L. Peje, R. C. Vikal, J, G. Kadam aud

M. M. Hashim ;

Noes : Shri Rattanial Brahman
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{Shri S, M, Banerjes]

sposk on it. Of course, we in our wisdom
should move that it should be deleted But
even otherwise, supposing we feel that the
whole clanse is bad, then we can spesk on
it ircespective of any amendment. Sir,
more demociatic forces are coming into
Parfiament and we should bujld up more
democrstic traditions and conventions
instead of sticking to a rule. (Inrerruption)

MR. DEPUTY-SPEAKER : Order,
order. Let me reply to Mr. Baparjee’s point
of order. 1 am grateful to Mr, Banerjee for
bringing this to my notice, but I would also
bave expected that Members who take so
much interest, who feel so strongly against
a particular clause, should also have taken
the trouble of moving an amendment,
{Interruption) I am only saying that they
could bave tabled an amendment when they
were opposed to something. In any case,
1 have said this was only a convention, and
now I will agree to a discussion of the rest
of the clauses, even if there is no amend-
ment, i you want. That should be
sufficient,

SHRI M. KALYANASUNDARAM :
You are indirectly criticihing us for failure
10 give an amendment.

MR. DEPUTY-SPEAKER :1 am not
criticising. (Mmerruption)

SHRI M, KALYANASUNDARAM :
For instance, take clause 16, It is a very
vitad clause. We are opposed (o that clanse
as # whole, but no amendment will be
admitted if we move for the deietion of the
whole clause, It js a single-clanse provision,
1 have been n the kgislature for more than
15 yoars, and I knmow, The practice is to
oppose the clause as » whole and spesk on
it  You must aliow us 10 speak, Members
havs a right 0 oppose any siogieclawse
provision, und is is the inberent right of the
Members, and the Chair has no right wo
tuke that right away,

MR. DEPUTY SPEAKER : 1 am not
taking away suy eight....(Interrupifon)

Lot us take clavae 17,
Clawse 17 (Duration of Devention
in Certatn Cases of Foreigners)

‘MR, DEPUTY-SPEAKER : Thore are
wo amendmetts by Shri Féank Anthony,
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He is absent. If nobody bik  anything o
say I shall put the clause to the House,
Yes; § am putting clause 17 to the vote of
the House. 'The question is:

"Tl‘;lt clause 17 stand part of the Bill,”
The motion was adopte.d.
Clause 17 was added o the Biil.

19.00 brs.
Cluuse 18 (Repeal and Saving)

There are
It nobody

MR DEPUTY-SPEAKER :
no amendments to clause 8.
wanis to speak on it, 1 will put it

SHRI ATAL BIHARI! VAJPAYEE :
support the clause.

MR. DEPUTY-SPEAKER : The ques-

tion is :
“That clause l? stand part of the Bill,”
The motion was adopted.
Clause 18 was added 10 the Bill.
Claase 1 (Short Trile and Extent)

SHRI ATAL BIHARL VAIPAYEE :
brg to move ;

Page I, lineés 5 and 6,—

omit ‘‘except the State of Jammu an
Kashmir™ (36)
PILOO WMODY:

SHRI 1 beg t0

move

¢

PI'G l.m-
JSort lines 8 and 6, substituie—

“2) 1t wiil be appiicadle omly to
specific  aredis  for  specific
periods of time, where in the
opinton of Parlinment Law and
Order is ity Joopurdy, sbd the

out 2
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SHRI PILOO MODY : Sir, in the
mo‘fﬂ? e;rl;;* speech, I quoted tt
rpasans o nket powers cannot
emjoyed by eny democratic  Government
anywhere in thp world, The minister made
a personal request 10 me saying, Yoy come
apd fisten to my speech and  you are
convinced, vote for the BIL™ 1 have
Jistened to ph speech  with all the concen-
tration I could muster, but the onc point
on which | could not be convinced was that
be kopt describing the conditiops only in
West 9Bengal, His entire speech was’ an
attemipt to pasnt a rather gruesome picture,
of what was happening in West Bengal, with
an occasionsl incident described in Punjab
or Bihar. He said, because of this picture,
we need to arm the Government of India
with this power But these conditions do
not exist in Rangalo.e or Bombay or Madras
ot in Godhra. In large tracts of this
country, covering, millions and millions of
people these conditions do not exist. Then,
why does he want the power of hfe and
death over these poople ? 1 want to question
his motives, because these are emergency
powtrs. He wants to catch spies and
saboteurs, But ever vast tracts of this
country, no spies or saboteurs exist.

v

He already has those powers in West
Bengal. But bas the incidence of crime
gonc down there? No, He says, afler
you give me this power, everything will be
fine in West Bemgal. I doubt his protes-
tation, bocause on more than one occasion,
even at the risk of repotition, they say, law
and order has become a socio-economic
probiem. Does this Act solve the socio-
economic problem ? It does not. 1 believe
him and want to co-operate with him, This
amendment of mine wmeets his point as
well as my point. He tells me that he has
certain difficulties about impasing this only
in certain limited areas. 1 think that these
technicalities and the limited dilficuities that
e hasgis a small price to pay for the civil
libertics of hundreds of milliond of people.
Therefore,"l syongly urge him once again,
and 1 wish the gracious Prime Minister was
also here go that T oould bave appealed to
her heart, or ¢ jeast to her femininity, if
nothing else; an appeal which in & wery
petuine dense mecets thelr reqoirements and
wlso ' our vequirpments. It cammot
meet e siquirehents of some of my friends
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over there, but they have to contend with
this Government in which I am not cob-
cerned.  But it does meet with the swiiuite-
ments of a large majority of peopie. Theye-
fore, 1 urge him, even at this late hous......
I thought at 7 O°'Clock he would be n »
better frame of mind than at 4 O'Cloek- in
the afternoon when the sun is high on the
horizon—1 appet to him in this twilight
hour, may be his twilight also as a  Mirthster,
not as a man, I appeal (o him to thsis
amendment which is offered in a spirit ¢f
penuvine co-pperation and not as

Please accept this amendment and you wilt
sausfy yourself as well as something like
300 million people of this country.

ot wew fagrdt il | Iarsrw A,
U ety ag whr war & e gw widy
A & A1 AW 9T GwAr § @ Wy
el 1 o vl § dfem aff e
wfge 1w &Y gon ¥ foq aw wgw
FTar o1 gy &1 fadeft syt oy Gy
¥ way & foy oy ghow Wyt wr @
t 1 Yfew for om Hew 3w A goar
& fou ag & sfaw Ao o st @
gty faReit ot & ww wwmyy fay
Ay § g 1w Iow § i g § fewdy
srxroret o dw fipq ol &, feaelf oY worr
& el &, wg AT ad wwar §, Afer ¥
wwt art e & e agt ot ¥ e
aFE T 3, @ § qewr wgar § fe wny
FINATT ®Y 74 Srgr qAr & 7 ayx Wy
rmr e g fragtogyr & &

A § o wrag wE wr ety K @
zﬁm oW oY § fm‘ﬁmwr&
g drc odvw Tdl § we R ge o
=TT WX 9T EHA wwTaT o @i, @
1§ wreor adt & e weg wefiie A qud
HorT TaT AT |

IR

FaY wgww quTr o% ag X wwk §
fr g azg w1 T o el gt
s & foy ¥ ogt & fourr wwt

wivgfr wifge i & gowy wgar ¢ fmme!
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{ oYy sz farly araday |

* o g o witgfy A @ ¥
war wfsarE Y1 WL TOERX Y
wqer ¥t &t agt A Fawew awr &Y
wirgf s o oy gwdy @ ) s W

were TR R Al A A
wrpe ¥ arsy wreiie & fon s speat

Y, wg o ot W § ) gW T s
fis wiTa ¥ oF w7 § &7 § Iy wredrT
fawfrn 1 wgr § oY ag @ar Sre W 0
1T gw fealt frare Qg AR § A
wrt # e oy a g ey o
¥ ag wyr e fE &g G WA 99
ety v Freg ey woAT e oy TR
il

SHRI K. C. PANT : Sir, I had ex-
plained at some leagth why we cannot extend
this particular Bill, this perticular measure,
to the State of Jammu and Kashmir. 1 do
not want to repeat all that I have saud
earfior.

SHRI ATAL BIHARI VAJPAYEE :
Say something new.

SHRI K. C. PANT *  If something new
had been said about it, 1 would alo have
replied something new about it. But actually
he has repeated my arguments.

SHR! ATAL BIHAR! VAJPAYEE:
Countered your arguments.

SHRI K. C. PANT : 1 had referred t0
their Constitution,

SHRI 8, M. BANERJFE; What is
your atiswer to the arguments advanced by
P.M?

SHRIK. C. PANT: Coming to my
friend, Shei Piloo Mody, 1 am grateful to
him for wishing that my twilight has not
come as an individual. Jalgo wish him »
very Jong life. But theve are iwilights and
twilights and i oze respect he may have
réached his twilight, 1 wonder if it was not
ovet-ambitious 08 his part (o seck 10 appeal
to the feminigity of the Prime Minisier.

JUNE {8, 571
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The eed for the legislation kas been
expltined by me earlior and ¥ 0 nod st
to repent all that  We will be both rePoting
ourselves by making the same speech. T
there are certain poimts which my bon,
friend, Shri Mody, hat raised which destrve
an answer.  The first is as to why if some
of the States have this legisintion, the Centre
also wants to legislate in this fie’™d. Firsdy,
the States cannot legistate In ¢he interest of
Defence of Indin or the security of India ;
that Parfiament alone can do. Therefore,
even if all the States have their own  laws in

« this field, it will not enable Parlinment or

the Central Government o act in the interest
of the Defenor of India or the security of
India. In this, that is the imporiant and
primary consideration, particularly at this
stage.

Secondly, the Centre cannot act under
the State jaws. The State Governments can
act under their Jaws, but the ceatre can only
operate under a law passed by this Parlia-
ment. Therefore, cven if all the State
Governments had  their laws, the Centre
cannot operate in the particular area that 1
mentioned.

The second important point is that a
State like Bihar or Punsab does not have a
Preventive Dotention Act. My hoa. friend
said that Bengal bas such a measure o8 its
statute book. Yes, Bengu! does ; but Bihar
does not, Punjab does not and some other
States do not, Today the gituation in Bilwr
is well known to him. The shadow tHat we
have secen over Bengal, the shadow of
vialkence, is spreading to some extont it Bibar
algo. I am sure, the House is pot  ongware

of this. In Punjub alo we hive seen
instinoes of this. ¥ have given [ndtances
earlier of Punjab also,

SHRE PILOO MODY : What inhibite
you from slapping it on to ?unjabb Bihar
and Bengaf ¥

»
SHRE K. C. PANT : Now 4 State mey
Fiot thix, but It is
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which 1 need not go into now. Is the
Centes In such a situation, knowing that
such a measure is nceded in the State, 1o
sit back helplessly ?

Apain, he says that some Statés are more
affected by this thaa athers. I do not deny
that, The situation in West Bengal is not
the same as in Madras and Kerala. The
situation is different in cach State but I
thought, his whole point was that we took
toq long in taking action in Bengsl, We
have had this debate 50 many times i the
Houose and it has been flung n our face
again and again that we do not wake up
in time ; we do not take action in ume;
we allow things to grow and reach a point
where we cannot then nip the thing in the
bud and it grows out of hand. Now here
in this situation we want 10 see to it that
this charge cannot be flung in our face.
Now thut we have scen in certain  arcas that
this tendency of violence of this kind has
developed, . which we have mentioned and
discussed in this House, we should not wait
till it has spread all over the country and
then think of aving a ‘preventive detention
measure  So, it 18 now that we take action
in this field,

SHRI PILOO MODY : Tunely action
for the maintenance of law and order and
timely action for preventive detention are two
different worlds,

SHRI K. . PANT : The two different

worids are both important in ther own
arcas.
SHRY PILOO MODY : Onc in a

democratic system and the other outside it

SHRI K. C. PANT : He is again provo-
king me to quote Rajaji which [ wili not do
because he got angry yesterday.

. -
SHRI PILOO MODY : He is becoming
a good®styglent of Rajaji.

SHRIK, C, PANT : At least I am
& good stadent than his partymen. Even
his purty is not studying him.

SHRI PILOO MODY : What inhibi'ts
yon from passing the law for specific ares, in
Bihar and Punjab, since you happened
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to mention them, and also In West ﬂeml.
Why can't you pass this jaw only for
these geographical areas ?'

SHRI K. C. PANT : I am nota jegal
expert.  Lven in the matter of Emergncy,
the Constitution does not empower us,
as far a3 my knowledge goes. We gannot
declarc an Emergency for a State.

SHRI PILOO MODY : Why not 2
SHRUK. C. PANT : Because if the

Centre declares an Emergency, it will be
for the whole country It cannot be for

a State. You can study the constitutionat
po<ation  This is to the best of my know-
ledge. The Law Minister is herc and ypu

can ask him.

SHRI PILOO MODY : He is not
a Law Mmister ; he is a polifician.

SHRI K. € PANT : These are
praclical difficulties, In all seniousness,
1 wanted to reply to his question. Now,
after he has listened to me, he may change
his mind, 1 assume an open-mindedness
on his part which will now be on the test
and we shall sec whether, after hearing
me, he has an open mind in the matter
or not.

MR. DEPUTY-SPEAKER : I now
put first the amendment moved by Shri Atal
Bihan Vaypayee.

Amendment No, 36 nas put and
negatived

MR. DEPUTY-SPEAKER : Then }
put Amendment moved by Shri Piloo Mody,

Amendment No. 62 was put and
n gatived

MR. DFPUTY-SPEAKER : The ques-
tion is :

“That clause 1 stand part of the Bil{.”
The motion was adopted
Clause 1 was added to the Bill

The Enaciing Formula and the
Tile were added to the Bil}
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SHRI K. C.PANT :

“That he BiY, as amended, be passed.”
SOME HON. MEMBERS rgse—

3gr

I beg to move :

SHRI BHOGENDRA JHA (Jainagar) :
May T make & submission ? We have now
come to the end of it, Here, the hon. Minisler,
Shri K. C. Pant, has stated the ohjects
and reasons of the Bill. I would again
appenl to him as t© whether he thinks #t
expedient even at this stage that in conso-
nance with the entire obiects and reasons
given by him here, he will consider
that it will mnot apply 1o the
movaments of workers, peasants,  stu-
dents and employees. I hope. he will accept

it and make up his mind even at this
stage.
SHRI JYOTIRMOY BOSU Mr.

Deputy-Speaker, Sir, in West Hengul, we
arc living in a big prison. But those out-
side have sljusions about the Government
and, to them, I say, that it will be crystal
clear that this Government is taking the
country to a neo-fascist State. [ can say
that today it is meant for us but tomorrow
it will come lo others, in other States So.
Jet them not think that it is not going to
touch them in future, This 18 being done
solely with the object of furthering the purty
cause of the ruling party.

We have seen, in 1965, how B00O
Muslims were detained and how their fami-
lies were ruined and their hearths and
homes were ruined 1 want to tell them
that it s strange thcy have forgotten that
the P.D. Acts and all the similar type of
blacks Acts have ruined them.

This time we have come with a much
bigger force here.  If they misuse it again
and bring those black Acts which are {ascist
in character, they are only digging their
own grave,

Thank You,

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Depuiy Spesker, Sir. 1 think this
debate has shown that bistory will provide
few examples of o ruling Party s cynically
disregarding the assurances and the prontises
it ade only recemly to the peéople of
this countty atd the mandate that the
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people gave toit, so soon after coming to

power,

This Preventive Detention legislation,
whatever name it may go by, is nothing
new in this countiy. For the last 20 years
we have tasted it. We have full cxperience
of it and, therefore, when we are opposing
it and making coocrete criticisiils of ~the
way in which it is applied and used, we are
not talking in the air Many people sitting
on this side of the House, they know of it
and they have first-hand experence, © We
fiave been victims of it. We know what it
means. Mr. Pant should not forget
although he js probably for the first time
as a Mnister having to pilot this odious
and obnoxious principle of preventive
detention in ‘he form of a statute, plense
remember the murky histury of this thing
and don't try to make a vittue out of it

Sardar Vallabhbhai  Patel only  brought
this up for the first time in 1950 or 1951 in
an attempt to circumivent the judwiary. Who
doey not remember it 7 Hundreds of people,
detenues were lying in tht prison under
various types of local and State laws und
the High Coauct at Calcutta was on the
verge of relcasing all of them because it
found that there were ny grounds, valid
grounds for their detention and then Sardar
Yallabhbhai Patel came before this House
and said that he spent slecpless nights and
he was haunted by a nightoare that the
piison  ga'cs  were going (o b opened
and all these terrible deienues arc going to
be Jet loose upon the world and, therefore,
to forestall that somehow and to circumvent
the judiviary which was abouwt to givca
judgement in the Calcuua High Court, this
Act was brought for (he first time and
rushed through the Pardjament, Don't we
remember it ?

Then, Sir, to-day, in order to s@re a
debating point over Mr  Piloo Mgdy, the
Minister wants o walk in thesfoolsteps of
Rajaji. Only thiee months ago you have
gone (o the polls and fought against the
grand allignoe one of whowe main  archi-
tects s the sime Rajsjl. [T do dot kow
what was grand about it and what was
grand abewt Rajaji that yon wre to-day
swesting by him and saying that this is
& preat thing be did and, thercfore, ‘ac
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are proud to do it again'.
logic :

Piease go and explain it to the voters
who have voted for you three months
ago.. (Imterruptions) Lot us see  what
principle is behind it. In the iat er half
of 1969 when this Government had lost its
mafbority Tn this House and jt was’ time to
extend the wvalidity of this Act which- was
cxpiring and they came forward with a

al to extend it, all the Opposition
Parties were against it and they knew tHey
could not pass it here because we would
have opposed it. They did not have the
majority. What did they do ? They dropped
it alogether...(Interruptionsy Why did
you not make that an issuc when you went
to the Elections ? When you went to the
voters and said, “We cannot abolish the
princely  purses because we could not pass
it. Therefore, we are appealing to you
‘Give us the mandate”™”, why didn’t you go
and tell the: voters ‘that we could not pass
the Preventive Detention because . (/nrerrup-
tions). What was the mandaie given to
you by the waers ? To come back and
enact Preventive Detention faw ¢ In spite of
that what did the Gpvernment do 7 Because
they could not pass it here, they cgeed on
& number of State Governments 1o enact
their own State legislations. Madiya
Pradesh, Rajasthan, Uttar Pradesh, Assam—
all these Staten were prodded and egped
on to pass their own State legislations
because they were not able for the time
being to do it heie because they were ina
minority...

An amazing

SHRI A. P. SHARMA (Ruxar) . Then
what ?
SHRI INDRAJIT GUPTA :  And then,

8ir, as svon President’s rufe came in West
Bengal, then, once again using their powers
under President’s Rule, they brought in
that ®Provention of Violent Activities Act
and pragmulgated it. Tdon't know. There
seem to be Yery many new members on that
side who seem to be blissfully ignorant of
the fact that therc is a full fledged Preventive
Detention Act in Bangal since  March 1970,
They don't seem to be aware of it.

You are going to have two Acts for
Preventive Detention, to solve the probloms
of West Bengal. Don't make us laugh ;
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you are not able to do anything ; you &re
not tackling the real problemy at all, because,
some Police Commissioner, I. G, of Police
are some Home Secretary, or some buregu-
crat sitting in Writers Building, came and
told you : Unless we are armed with more
powers of Preventive Detention, We cannot
control the law and order situation, that is
why you chd it. Therefore, the Consultative
Committee of West Bengal, during the period
of the President's rule was faced with Jhis
very thing and we fought bitterly against it
there. We warned them. We said, this 8
not going to solve the problem, But they
said : No, this is the panacea, the magic-
wand, which would bring about peace and
law and oitder in West Bengal and they
forced this through. And now you can
see the result of what is happening today,

Mr. Pant will probably arguet that if this.
Bill had not been passed at that time the
situation would have been worse, This is
one philosophical way of arguing anything
which you can néver counter, because it is
all in the realm of what-might-have-beens,
conjectures, and all sorts of things like that.

The Minister said when he was winding
up the General Discussion that but for this
Prevention of Violent Activities Act, people
would not have gone (0 the polls in West
Bengal.  He wants me to believe that milli-
ons and millions of voters who came out to
exercise their franchise in West Bengal were
only able to do it because some thousand
people had been locked up under the Pre-
ventive Detention Act. He is only casting
a slur on them, on the democratic conscidus-
ness of the people of West Bengal. Bvery:
body was like a gloomy prophet saying, there
won't be any election, peoplc are too much
frightened, they won't come out to votn bee
cause bombs are bursting on all sifes ets,
But the people defied everybody and camie
out in their thousands to vote. Was jt
because of this miserable, bitter legisiation
which wag there ?

Therefore, 1 say, the whole thing has g.t
a murky background and the reason why
they have brought forward this ordinanes
last month is very simple. The ruling
party,—at least the Members of the Goverpe
ment,—knew that those assurances
promises they gave during the election time
are uot going to be fulfilled by thes, ang
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canpot be fulfilled,—assurances like ARght
against ynemployment, curbing high prices,
and the resolve that thiey would take bold
measures against monopolist and big land-
jords and princes, and all that, They knew
that they are 5ol going to be serious about
it. And, this massive majority that they
got is now also blissfully going along on thst
path. That is why the Presidential Address
to the joint Houses never contained a siople
word against the monopolists. That is why
the Budget that has come is of a type we
have scen, where the big business bas been
left scot-free.

They say : we have done a very pro-
gressive thing in taking owr the manage-
ment of General f{asurance Companies, and
saddling us with Rs. 38 lakhs every month,
to be paid as compensation for taking over
the mansgement. And it is because they
know that prices are going to go up because
of these policies— even Members who spoke
from that side on the Budget expressed their
justified apprehension that this Budget iy
going to cause an allround rise in prices,~ it
1s becguse they know what it will lcad to
and they know there is going to be agitation,
discontent, strikes, demands for wages and
higher D.A,—that they have brought this
forwasd, You cannot escape it. There
have been demands by the peasantty and
landiess peasants and agricultural lsbourers
for quick distribution of surplus lands and
waste lands and Covernment fallow lands.
They were committed to such demands but
are not taking any steps to implement them,
Because of that, they know that they need
this weapon in their armoury.

All this Bangla Desh affair has come as
4 hardy excuse. That is all, The events
that I discribed of 196370 took place long
before anything had happened in Bangls
Desh.  All these arguments now about spies
coming in and Pakistani agent coming in,
and this and that & an after-thought. At
that time there was none of thesy things.
Al the second haif of 1969, why did they
wint 10 exténd ihe term T Was there any
Bangta Dush sflair going on 7 No  In 1976,
why did they bring Prevention of Vielent
Activities Act ? Wag there any  Bangia Desh
tronble ¢t that time 7 Nothiog. Al this Is
now wsed as cotivenient excupes, ax & puckags

ny !
The country is facing this great crisis, spies
are going to come, espionage s taking place,
etc, This is all convenient after-thoughts,
The whole motive behind this Black Act is
to arm themselves (o suppress the movement
of the people which is inevitable, being mmde
ingvitable, because of the pro-capitatist poli
cies that they are out to Follow, They kaow
that there will be big struggles and demo-
cratic movements, and in order to crush them
and to behead those movements and e us
it, against the workers and poasants and
other democratic  movements, they have
armed themselves with this Bill.

Therelore, we are completely opposed to
it. This is not a Bill which can be amended,
however much my friends may try. This is
not & Bill which can be amended, and we
are totally against this Bill, and, therefore,
1 want 10 express my party's total oppasition
o .

PROF. 8. L. SAKSENA (Maharajganj) :
1 am opposed to the Bill lock, stock and
barrel. It is not from today that 1 am
opposed 0 it. From the very day that
this principle was introduced in the Const-
tution 22 vears back, I have opposed this,
I had the misfortunc 1o be detained under
the Defence of India Rules in 1940,

When therefore this principle of preven-
tive detention was being innoduced in the
Constitution 22 years back 1 1949, my whole
being revolted against the proposal 1 went
to Pandit Jawaharlal Nehwu and told him
that he had been the greatest fighter for elvil
libertics all his life, How could he tole-
rate preventive detention betng provided for
in the Constitution, Then I weat 0
Pandit Pant, | went fo Sardar Putel, I went
to Dr. Ambedkar, and {old them ‘What are
you doing 7 You were most vociferous in
condemning detention  without trial, But
now, you are introducing the principe of
prevémtive detention in  the Conptitution,
What face shall we show to oir slectorate.
But except D, Ambedkar, they all sald ‘Boy,
you do not kpow ; times have changed ;
then, we were uader & foreign power and
ander & foreign government, Now, we are
(rying to protect our newly won fresdom. [
could not be convinced., This was what |
had stated in the Consthoent Asgeenbly on
that day. | ahall rewd out & fow  Jines from
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page 1576 of The Constitbent Assembly
Dobates dated the 16th September, 1949 :

“So far as the present draft is concerned,
Dt. Armobedkar heas  himself confessed
that the magistracy will not be under the
High Court. Tam glad for the frank-
pess with which he admitted in regard
10 15A tha®le wanted °‘due process,of
law’ but he has not been able to get,
what he wanted. Similarly, he has con-
fi that he wanted the judiciary to be,
emtively under the High Court, but he
has not been able to haveit., Heis
giving us some compromise against his
wishes for satisfying the Home Ministry.
I realise the difficulty, butas we are
making the Constitution for the future
generations, we should at least have it
on record that we are not in agreement
with the views of the Home Ministry,
whether it be at the Centre or in the
Provinces, Articles 15 and 15A are a
complete denial of liberty of person.
They are the darkest part of the Consty-
tution,”

.

This was what Dr. Ambedkar had stated,

SHRI K. N. TIWARY tBettiah) : Is it
a regular debate that we are having or is it
the third reuding stage ?

MR. DEPUTY-SPEAKER : 1 would
request Members of the ruling party to be
a little more considerate and a fittle more
generous. They know their strength and
they know that they can get this Bill passed.
What 13 the harm in giving the Opposition
a little more time to express themsclves ?

PROF. 8. L. SAKSENA: This was
what Dr. Ambedkar had said. 1 am quoting
from page 1497 of the Constitugnt Assembly *
Debates dated the 15th Sepiember, 1949

vSirmhe House will recall that when at
a previous session  of this  Assembly we
were distusmng articie 15, there was a
great deal of controversy on the igsue
as 10 whether the words, ‘due process’
shopd be there in place of the words
which now find a place In asticle 13, 1t was
uftimately acoepted that jnstead of the
words *dud process’ the words should be
taccording to procedure establisbed by
faw’, | know that a large partofl the
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House including myself were greatly
dissatisfied with thc wording of arti
cle 15", .

AN HDN MEMBER : Kindly read also
what Sardar Pate! said.

PROF. 8. L. SAKSENA : 1 had beett
to Sardar Patel and he said that he was
sorry but we had to protect our newly wos
freedom, and, therefore, we should not
worry. But ] was not satisfied with thak
.assurance. I had expected that after we
Bad been without this Act for a yearand «
quarier, when surely the heavens had not
fallen, they would not commit the blunder
of bringing forward this Bill again, especially
when they have got such a massive mgjority
and in any omergency they can get it passed
i no time, So, why should they bring such
a black Bill and put it on the statute-book ?

Therefore, T would request the Minis-
ter to withdraw this Bill. I know he wili
not do it.  But my regret is that his father
is not here. I{ he were here, he would not
have brought such a draconian Bill before
this House which is much worse than its
previous version,

1 have suffercd under this preventive
detention Bill twice. Sardar Patel when he
brought this Bill made it very clear that this
was meant only for saboteurs and spies.
But 1 was detamned under this legislation
in connection wilh strike in a sugar factory
in Gorakhpur. The growers were ill-treated.
One police sub inspecior beat a canegrower
without any fault, This infuriated ah
the cancgrowers. They could not tolerate
what the police had done to one of thom
So they refused to supply cane to the factory
unless the police sub-inspector came and
apologised. For seven days the strike want
on. [ wasleading the strike, Then I was
arrested and detained for 11 months.
Afierwardy, the Supreme  Court relossed
me. Thisis the way the Act had besn
used. This1s how it will be used agsin.
It is going to be used against whomsoever
the ruling party does not Jike, So I would
request the Government not to blacken the
statute book with this legislation.

{

MR. DEPUTY.SPEAKER : There wie
stil & large number of members who would
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{Mr. Deputy-Speaker]

like 10 speak. So I would request them to
be as brief bs possible,

SHR! K, MANOHARAN (Madras
North) : 1 have listened to the able
defence put up by S8hri Pant justifying this
draconian measure which is now allowed to
enter the statute book of this country. 1
consider this a cobra allowed to enter the
democratic garden. As | said, it is a
draconian measure ; it i8 an Act immoral. I,
would request the Minister to  consider
certain aspects that have alrendy been brou-
ght to his notice for his consideration,

I have been watching him speak. 1 have
got the highest rcgard for Shri Pant because
he is & young. dynamic person taking a
really keen interest and applying his mind to
problems he deals with, and he is a succesy-
ful Minister. I wish him well. Bwt in
this case, his approach and his reply has
been always negative. For example, take
the speech of Shri Krishna Menon., | dud
not hear his reply to i, but I read from
newspapers the reply Shri Pant gave He
said that Shri Menon had expressed his
own dissatisfaction and opposition to the
Bill but that while be was Defence Minister,
this Bil} was piloted and then as Minister he
did not have any obgection. He further said
that during his tenure as Minisier, an
extension of the Act was gought and even
then he did not resign, 1say this s a nega-
tive approach Our experience has been that
whenever a Mimster comes out of the
Cabipet, he speaks the truth, [ will not
be surprised il after coming out of the
Cabinet, Shri Pant also docs the same, He
will also then oppose this Bitl, So Jet us
not shirk responsibility and bypass the whole
fssus.

‘This is definitely a Bill which will not
help the image of the present ruling party.
After the elections, the ruling party has got
a nimbus arovnd its head, a cloud of glory.
ahalo. But! am doubtful whether this
glory can be maintained and the image can be
protected | am suee it is going 1o be donigra-
ted. 1 am sure the halo, the nimbus, around
the personality of the Prime Minister would
disappeat,
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So 1l would request the Minister o
consider onv aspect. { knpw you  cannot
withdraw the Bifl, because it is now heyond
that stage, If we ask him o withdraw it,
T know the futility of that request You are
not'going (0 withdiaw, but one thing I cun
request you is this, Use it very sparingly
and do not abuse it for political purposes,
and try to behave like good ?palitical boys
in the country

SHRI SAMAR GUHA (Comq}) + 1 was
surprised to find that the ruling party has
failed even to gauge the depth of feeling of
the oppenition, 1t has not entered their
mind as to what it is that has brought all
the opposition parties, with radically diver-
gent views on political and other matters,
together to ichemently oppose this Bill,
The massive victory in the last clections
has gone to theis head so much and develope d
a sense  of absolutism, and the brate
mayrity has made them brutally impervious
to the apprehensions of. the opposition
They cannot understand why parties
with  diametrically opposite views  have
combined to fight this Bill tooth and nail.
if the sense of power had ot gone so deep
into their minds, they would have applied
their minds to understand  the cause of  the
apprehension

Much has been aaid about West Bangal.
Even after the passing of the Prevention of
Violent Actlivitics Act, can you say the
situation has improved in West Bengal ?
Hay it not bevome worse? Is it not & fact
that dozens of persons have been killed ?
With your additional Jegal power, were you
abic 1o bring about peace there 7 You could
pot  Therefore, there should have been a
different approach in dealing with the pro-
blems of West Bangal.

1 have anothor sceious apprehension
As I said when 1 opposed the Billy they are
using the mame of Bangla Desh, the situation
in the border If any positive® aciion was
to be taken to deal with the problem of
Bangia Desh, as it happeped in 1962 and
63, this House would not bave taken
evon an hour 10 pass such a law, (if {t was
mesnt for the defence of qur  natjonal
security,  But if this Bill js passed into 60
Act I am afraid that many legititase gtisvan-

§



37 Resl re.

¢es of the Bangla Dash  refugees will go
unheeded You may not be able fo give
them food or shelier, and those who defend
their rights on humanitarian grounds  will
be gagped. Therefore, I want to  record my
opposition and the opposition of my party to
this black Bill,

SHRI MY SATYANARAYAN RAO

{Karionagar) : 1 am tcally surpriscd {0 sce-

that the Congre<s Mcmbers are very jubilant
to pass this luw 1 want to remind them
that they are not going to rule this country
for ever. At the most they may rule for
five years, and I request them to realise that
if any other party comes to power what the
fate of this country is going to he  They
are going on the wiong path

MR DEPUTY.-SPFAKER : You have
made your point.

SHRIM SATYANARAYAN RAO:
Why are you not allowing' me (o speak ?

MR, DE!‘UTY-SPFAKER': I am only
appealing to you. .

SHRI M SATYANARAYAN RAO:1
am the only speaker on behalf of my party
Yesterday also you did not allow me. Iam
worry. [ stage a walk out in protest against

this. What is this ? This is too much on
your pari, This is a very important
occasion, | protest. This is not good.

1 am sorry for this 1 strongly protest
against this . Why are you not  allowing
me to spcak ? You did not give me a
chance 1 must have my say. You suspend
me if you want, [ am not going to tolerate
this. This is very arbitrary.

The haon. Member tore off some
paper and th n left e
House.

s W fag wva (ewrer)
ey A, WA ag fF oo fawa
s warE I AT VAT, W WATEG
am & wredl % dgti a7 @ o or dw
Wi qht ardiem ¥ gaTedy IeT
*q faw o e frQy foar 81 o Bo7
wrorre gare, A gt oy o awr Ny fE
g o owdE ¥ aTeTe ax erdaa N
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SHRI PILOO MODY : All 1 would
like 1o do is to point out to this House and
to this Government how by introducing this
Bill and getting it passed, they have corverted
that magnificient massive mandate into a
miserable minority. Becausc yout have prople
representing 43 per cent of the electorate
putting through this Bill against the massive
opposition of 537 per cent of the people of
this country. We do represent 57 per cent
of the people and they represent only 43 per
cent. That is how the magnificient massive
muandate is turned into & miserable minority.
It is the tragedy of our clectoral systens and

= that is why 1 say : so much for their “yem.
%2

yem,

ot wfe wwer  (afwwr faeelt) -
Farener agved, 5@ fas €Y g9 & #
gH Y wd w8 &1 & Al Ay ¥ o
ug AGAT FAT wrgar ¢ fr o A Y
wuge 2 femw wrdew ¥ fawe
TEwrE q (T Ay | ¥ o o AT
it w4 weimfory §, o faors
a qf # surRr ¥ SuTEr wrelew WA
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SHRI K, C. PANT : A certain amount

of muiual grace, & certain amount of mutusl
respect and a certain amount of acceptance
of each other’s point of view and at fleast
not doubting cach other's motive must inform
the deliberations of this House if we are to
function smoothly, Even at this laie stage,
1 cealise that everybody is tired and tempers
are frayed ; but I wouki beg of my [riends
opposite, since they have raised some points,
to give me a fow minutes to reply to them

The first thing is that Shri Bhogendra
Jha raised the point that tkis measure
should not be used against workers, larmers
and students. I appreciate the sentiment and
I appreciate the spirt. § do not know
whether I may add it to the Statement of
Objects and Reason: at this stage, But as |
said oven earlier- because 1 do not hnow how
it can be done without an amendment and
80 on—1 can assure lym and my friead Shri
Shashi Bhushan, that this Bill is not being

put forward to supprays  any  legitimate
movement of workers or  farmers or
students.

SHRI BHOGENDRA JHA : You are

not saying it scriously, Bring in an amend-
ment if you are serious (Interruption).

SHRI K. C. PANT : I am very serious,
and 1 am saying it in all seriousness, It iva
matter of record. {Interruprion) My friend
Shri Bhogendra Jha kaows that an amend-
ment to the objects and reasons, even if it
is possible, does not form pact of the law.
It forms part of the record. 1 hawe already
said so. 8o, it is as good as putting it
there,

SHRI M. KALYANASUNDARAM :
Why do you want fo play this political game ?
{nterrupibn)

sundiram, you will appreciate the point that
the courts also will not be guided by the
Statement of Objects and Reasons. Thevefore,
my revords . (Interruption)

SHRI BHOGENDRA JHA : I you
want fo assurc us. then move an amondmant,
You are not setious.

SHRI K.C., PANT : What 1 have
said is said in alf sincerity and veriousness,
Now, my hon, friend, Shri Manoharan,
asked me a direct question. He asked, will
you use it sparingly and not use it for
political purposes 7** Apgain, 1 would like
to say that certainly it shafl be our endeavour
to use this very sparingly and not for
political purposes. | have made the point
carlier abso. (Interruption}

SHRI DINLN BHATTACHARYYA
{Serampore) : At the time of passing the
P Act also, you said the same thing, Rat
you had wvictimised thonsands of workers,
(Interruprion)

SHRI K. C. PANT: Why not you
give me a patient hearing ? [t will help both
of us il you give wme a patient hearing and
you will be able 10 understand vur approach
to the problem. 1 have listened to you all.
You have to listen to only one infliction
from me, Just think of my lok.

My hon, friend Shri Manoharan asked
me these questions, and I am prepared to
reply to them, and again, ja a spirit of sin-
cerity, But naturally all political parties
must also abjure violence, the ways of wvio-
lence, They must abjure any thought of
undermining our democratic structure and
must Abide by the rules of the pame, within
the finmework of the Constitution which
guides our actions This is alse egicntial.
It cannot be oncsided,  TherelfoM, If under
the guine of politcal activity, seeks
10 act in manner which is® prejudiclal 1o the
unity of this counury, to the soversignly of
this country, to the safety of his country,
prejudicial 40 the comnunal harmony, which
is prejudicial to the fresdoms what we all
went @ préserve; prejudicial to the demo-
eratit strtare which we sif want fo peesocye,
then, 1 sth sfmid in these circumstinoms,
the dlauscs fevé dnky  tore into  plxy.  But
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for that, the blame must rest squarely on
these who seek to use those methods against
our establishod values and the values that
we cherish, This, I must make clear,

Mr. Indmjit Gupta said, “You have the
people’s mandate™ end he twitted us for
bringing (orth this measure. May I remind
the Mouse “that in our eleclion manifesto,
along with other things, we have said : |

“Whe Congress, therefore, appeals to the
people to return its candidates to the
Lok Sabha and give it a clcar mandate ..
(2) to put down the forces of violence
and disorder so that all our citizens can
five in peace and harmony ”

So, thisis as much our mandate as the
other things he mentioned. It is in pursu-
ance of this promise to our people that we
scek to take whatever measures are  necessary
in the situation that prevails today io pre-
serve the unity “and integrity and the basic
institutions of the country. The situation
in the country 1s extnordi;mry. We are
Inving in troubled dimes. It is my duty to
pomt out that many of the border States do
not have such laws  There is an impression
created by Mr, Mody that all those States
have this law. There 18 no such law in
Assam, Nagaland, Bihar, UP, Himachal
Pradesh, Punjab and Gujarat. The border
is hotting up. The whole country is anxious
about it. Thess border States do not have
this law. Is this the time to quibble over
small things or is this the time to realise
that if tomorrow the need for such law can
arise, we must be prepared foret ? It isin
that spirit, in the spirit of preserving the
freedom &nd sovereignty of this country and
the poace of this country that I appeal to
this House (0 pass this measure. We know,
there are clements in the country which want
to destroy this unity and this freedom and
which want to disrupt the fabric of our

society. It is against them that such mea«
sures are necessary. But for that, these
measures would not be nocessary. Therelare,
I hope, even though it is late, my Friends ja
the opposition, realising the gravity of the
shuation, will give it cool thought and
support the measure.

=it sew fagr® wrmda . gw YwAr
fatg g%z ¥y §, W wawtwr ¥ wmr
7t 2% | gw w A faerd R, qu ey
WT IR 81 (Interruptions)

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That the Bill, as amended, be
Pﬂl”d."

Those in favour will say ‘Aye’,

SOME HON. MEMBERS : Aye,

MR. DEPUTY-SPEAKER : Those
against will say *No.’
I think the Ayes have it. The Ayes

have 1it. The Bill, as amended, is passed.
(Interruptions)

The motion was adopred.

Shri Atal Bihari Vajpayee and some
other hon. Members gfe{ the House.

MR. DEPUTY-SPEAKER ¢ The House
stands adjourned till Eleven of the Clock
on Monday.

I3

20.00 brs.

Tne Lok Sabha then atjourned till
Eleven of the Clok 01 Monday,
June 21, 1971 Fyaistha 31,
1893 (Saka)
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